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TRlENNIAl REVIEW OF THE ACTIVITIES 
OF RESEARCH DESIGNS AND STAN' 

DARDS ORGANISATION 

THE MINISTER OF STATE IN 
THE MINISTR), OF RAILWAYS 
(SHRI PARIMAL GHOSH): Sir. on 
behalf of Shri C. M. Poonacha. 

I beg to lay on the Table a copy 
of the Triennial Review of the acti· 
vities of Research Designs and Stan· 
dards Organisation in respect (1f im-
porlant Railway problems connected 
with the Track. RoIling Stock. Signal-
ling etc. from April. 1965 to March. 
1968. [Placed ill Library. See No. LT 
-1911/68.] 

NOTIFICATION UNDER COTTON TEXTILE 
COMPANIES (MANAGEMENT OF UNDER-
TAKINGS AND LIQUIDATION OR RECON-

STRUCTION). ACT. ETC. 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI MOHD. SHAFl QURESHI): 
Sir. on behalf of Shri Dinesh Singh, 
1 beg to lay on the Table :-

(I) A copy of the Cotton Textile 
Companies (Management of Under-
takings and Liquidation or Recon-
struction) Rules, 1968. published in 
Notification No. G.S.R. 619 in 
Gazette of India dated the 30th 
March. 1968, under sub-section (2) ot 
section 10 of the Cotton Textile 
Companies (Management of Under-
takings and Liquidation or Recons-
truction) Act, 1967 (Hindi and 
English versions). 

(2) A statement showing reasons 
for delay in laying the above Noti-
fication. 

[Placed ill Library, See No. LT-
1912/68.) 
SUPPLEMENTARY STATEMENT ON THE 

FLOOD SITUATION IN THE COUNTRY 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL. 
MINES AND METALS (SHRI P. C. 
SETHI): Sir. on behalf of Dr. K. L. 
Rao. I beg \0 lay on the Table a se· 
cond Supplementary statement on the 

Flood Situation in the country. [Placed 
ill Library. See No. LT-1913/68.] 
AUDIT REPORT ON THE ACCOUNTS OF 
THE COAL BoARD FOR THE YEAR 

1966-67 

SHRI P. C. SETHI: Sir, I beg to 
lay on the Table a copy of the Audit 
Report on the accounts of the Coal 
Board for the year 1966-67, under sub-
section (2) of section 12 of the Coal 
Mines (Conservation and Safety) Act. 
1952. [Placed ill Library. See No. LT-
1914/68.] 

REPORT OF THE STUDY TEAM ON TEX-
TILE COMMISSIONER'S ORGANISATION 
-WOOL, ART SILK. ORGANISATION 
AND PERSONNEL AND NOTIFICATIONS 
UNDER FORWARD CONTRACTS (REGU-

LATION) ACT. 

SHRI MOHO. SHAFI QURESHI: 
S:r. I beg to iay on the Table:-

(I) A copy of the Report (Part II) 
of the Study Team on the Textile 
Commissioner's Organisation-Wool. 
Art Silk. Organisation and Personnel. 
[Placed ill Library. See No. LT-19111 
68.] 

(2) A copy each of the follOWing 
Notifications issued under section 6 of 
the Forward Contracts (Regulation) 
Act, 1952:-

(i) S.O. 2776 published.in Gazette 
of India dated the 9th August. 
196M. 

(ii) S.O. 2777 published in Gazette 
of India dated the 9th August. 
1968. 

[Placed ill Library. See No. LT-
1915/68.] 

MESSAGE FROM RAlY A SABHA 
SECRETARY: Sir, I have to re-

port the following message received 
Irom the Secretary of Rajya Sabha:-

'1 am directed to inform the Lok 
Sabha that the Rajya Sabha, at its sit-
ting held on Monday, the 26th August 
1968. adopted the following motion in 
regard to the presentation of the Re-
port of the Joint Committee of the 
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[Secretary J 
Houses on the Motor Vehicles 
(Amendment) Bill, 1965:-

"That the t1Ille appointed for the 
presentation of the Report of the 
Joint Committee of the Houses 
on the Bill further to amend the 
Motor Vehicles Act, 1939, be 
extended up to the 30th Novem-
ber, 1968". 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTINGS OF 

THE HOUSE 
SEVENTH REPORT 

SHRI THlRUMALA RAO (Ka-
kinada): Sir, I beg to present the 
Seventh Report of the Committee on 
Absence of Members from the Sittings 
of the House. 

12.23 HRS. 

CRIMINAL AND ELECTION 
LA WS AMENDMENT BILL * 

THE MINISTER OF HOME AF-
FAIRS tSHRI Y. B. CHAVAN): Sir 
I beg to move for leave to introduce a 
Bill further to amend the Indian Penal 
Code, the Code of Criminal Procedure 
1898 and the Representation of the 
People Act, 1951 and to provide 
agamst printing and publication of cer-
tain objectionable matters. 

MR. SPEAKER: Motion moved: 
"That leave be granted to introduce 

Ii Bill further to amend the In-
dian Penal Code, the Code of Cri-
minal Procedure, 1898 and the 
Representation of the People Act, 
1951 and to provide against 
printmg and pubiication of certain 
objectIOnable matters." 

Shri George Fernandes wants to op-
pose it. Normally at the introduction 
stage it is not opposed. 
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